INVITATION FOR EXPRESSION OF INTEREST FOR SUBMISSION OF
RESOLUTION PLAN OF M/S SAKRIYA TECHNOLOGIES PRIVATE
LIMITED AS A WHOLE OPERATING IN THE BUSINESS
OF RETAIL TRADING OF LIQUIOR AT DELHI
[Under sub-regulation (1) of Regulation 36A of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process
For Corporate Persons) Regulations, 2016]

RELEVANT PARTICULARS

1. Ngme of the Corporate Debtor along| Sakriya Technologies Private Limited
with PAN & CIN/LLP No. CIN: U33110DL2013PTC262725
PAN: AAUCS0279G
2.|Address of the Registered office | FlatNo.A-2/6, Shivaji CO-OP GHS Ltd Sector-14,
Rohini, North East Delhi, Delhi-110085, India
3. |URL of website Not Working
4. |Details of place where majority of fixed  |As informed by Mr. Hari Ram Khatri, Managing
assets are located Director of the Corporate Debtor, Movableffixed
assets are located at Tikri Border godown at Delhi,
Also, Five commercial goods vehicles are located
at Cluster Bus Depot, Sector 5, Bawana Industrial
area, Delhi
5. |Installed capacity of main products/ NIL because of no operations from August 31,
services 2022 till March 27, 2025 i.e. Insolvency
Commencement Date
6. | Quantity and value of main products/  |NIL because of no operations from August 31,
services sold in last financial year 2022 till March 27, 2025 i.e. Insolvency
Commencement Date
7.| Number of employees/ workmen NIL
8. |Further details including last available|Details can be obtained by e-mailing at:
financial statements (with schedules) of two | nazim@mnkassociates.com;
years, lists of creditors are available at URL: | sakriya.cirp@gmail.com
upon submission of Confidentiality Undertaking.
9. | Eligibility for resolution applicants Details can be obtained by e-mailing at
under section 25(2)(h) of the Code is  [nazim@mnkassociates.com;
available at URL: sakriya.cirp@gmail.com
10. | Last date for receipt of expression of interest| 11.07.2025
11.| Date of issue of provisional list of 21.07.2025
prospective resolution applicants
12. |Last date for submission of objections to [26.07.2025
provisional list
13. | Date of issue of final list of prospective |05.08.2025
resolution applicants
14. | Date of issue of information memorandum, |10.08.2025
evaluation matrix and request for resolution
plans to prospective Resolution applicants
15. | Last date for submission of resolution plans |09.09.2025
16. | Process email id to submit Expression of | nazim@mnkassociates.com;
Interest sakriya.cirp@gmail.com
17.| Details of the Corporate Debtor's Nil
registration status as MSME
Mohd Nazim Khan, Resolution Professional
Sakriya Technologies Private Limited (Under CIRP)
IBBI Reg No.: IBBI/IPA-002/IP-N00076/2017-18/10207
AFA Valid Upto 31.12.2025
. Address: MNK House, 9A/9-10, Basement,
Efafé-zﬁff'égfhﬁ East Patel Nagar, New Delhi-110008
’ E-Mail ID: nazim@mnkassociates.com;
sakriya.cirp@gmail.com
Mobile No.: +91- 011-45095230




WEDNESDAY, JUNE 25, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FORM NO. INC-26

Before the Gentral Government

Regional Director, Morthern Region,
Mew Defhi

In the mattar of Sub Secton|d) of Section 13
Companias Add, 2013 & Clausga [4) of Sub
Aule {5) of Hua 3 of e Compenies
(Intesposation] Rulas, 2014
AKND
Iri fha mattar of Samin Tekmindz ndia Private
Limited, Ragetened Dffice: Cifice Mo, 313, Pooja
Complex 23, Vaer Savarkar Block, Sha=arpur,

Liednl - 1100892

e PEtitionET
Metica & hanaby givan o the General Pubsc {hal
the Cempany proposes by make application fo
the Canlral Gowarnemant under Sectien 13 of the
Companies Act, 2013 seeking confirmation af
glteration to clausa Il {Sitwation Clause] of
Memcrandum of Assaciation al the Camgany in
terma ol the Special Resolution pessed at the
Extra Drdinary Genaral Maealing hetd on
16.06.2025 to enable the Compeny to change
its Registersd Office fram “MNatienal Capital
Tesrltory of Delkl™ to “State of Uttar Pradesh"
Any parson whase imbarest is laly bo ba aifected
Lo tha progesed chandge al i registared aflice
of fha caompany mey deliver ether an the MCA-
&1 portal (www. mca.gov.in) by fifing inmvestor
complaint tarm or cause to ba paliverad ar send
by regishanad posl af hishar absachans supporlad
b an affidavil stating she nature of hisher nteras!
and gounds of oppositadn 1o Begional Diseclor
al the ackress The Reglonal Directar, Nariharn
Region. B-2 Wing, 2nd Floor, PL Deandaya
Antyacdaya Bhawan, 2nd Floge, CGO Complay
Mew Dethi-1 10003, within Fourteen Days of the
date of publcaban of 1his notice wih & copy 1o
the applicant company af &5 repsiersd office Al
Ihe addrass manlicned  abave,

For Samin Tekmindr India Private Limited

Sd-

(Samina Kanchwaia)

Place: Delhi Director
Date; 25062025 DIN; ODOSTEE4

HEFODRNM NO. INC-2Z26*
[Pursuant to ruls 30 the C© nies
{incorporation) Rules, 2014)
Advartisamant fo be published in the
newspaper for change of registered office
of the company from one siale to another

Belore the Central Govermnment
nal Direcior, Narthem Reglon, New Dehi
In fha matler of sub-seclion (4] of Saction 13
of Compargas Acl #0193, and clawsa (&) of
subt-rute (5] of s 30 of ke Companies
III'-tl:rpL“ﬁllrli:quiu'r.ﬁ. 14

In-tha matier ol
RAPS PROFESSIONAL SERVICES
PRIVATE LIMITED
{CIN : UT2900DL2020PTCITOMT
kaving registerad office at EA -126/2, 8iF Bﬁlﬂ!
Garden, Near Water Tank, West Delhi, 110027
o Applican
Mpfica 15 hereby given lo the General Public thal
lhe Gnn'ualgﬂplupuaas bo maks apalicabion o
thir Genlra Gavemmant undar Secian 13 of b
Comgpanias Act, 2013 seeking confirmation o
aderalion of the Mamgrandum of Assaciation ol
the Gompany In barms of the Spacis Beseullon
I:zsse[:! al e Extra Ordinary General Magsting
o on Manday, June 23, 2025 to apabia the
Company o .:n.anr'-Etnaah its Ragistared aoffice from
The Mational Caprtal Territory of Delhi to the
State -of Utdar Pradesh under Section 1344) of
the Companies Act, 2013
J-":l{ paisan whosa irleras] &2 lHaly o bealleclied
by the proposed chanpe of the Registered Dffica
of the Company may defvar either an the MCA-
31 portal [www.mca.gov.in] ha‘ filing investor
complaint fanm ar Cause o ba dalivenad ar send
by Registered Past of hishher objections supparted
by an affidayit staing the nature of higfher inferes!
and grounds af opposition to the Regional
Directar, Morthern: Region 3t the &ddress B-2
Wing, 204 Flaor, PL Deandayal Anlyodaya
Bhowan, CGO Complex, Mew Dalhi-110003,
willen 29 days from the dabe of pubdcation of thig
matice with a copy 1o the Applicant Company &t ils
Regislered Offece al the address manlicned
below
EA -126/2, 8IF Tagore Garden,
Mear Water Tank, West Delhi, 110027

For and an behalf of the Applicani
For Raps Professional Private Limﬂd

Rakezh Kumar Kharwal
Diractor
DIN : DA5392E6

Date : 24.06.2025
[Piace : Noids

FORM NO. INC-26

Before the Central Government
Reglonal Director, Morthern Reglon,
New Delhi

In tha matier of Sub Seclion(d) of Sactan 13
Companies Act, 2013 & Clause (&) of Sub
Rida (5] of Rule 30 of the Companies
{incarparation) Aules, 2014
ARD
| Ini te matter ol Levelup Energy Privata Limitad
Ragesianod Othice: 198, GF, Wesl Arad Magar,

Dalhi-110051
S - {11,713

Matice is herebly glven i the Genpersl Publlic thal
| tha Campany praposas fo maks appicatian b
tha Central Gowarmmen| under Saction 13 of ha
| Companies Act, 2003 seekmg conlirmation ol
afteration to classe |1 (Siteation Clause) ol
| Memaranoum af Asspczation of the Company 0
| termz 0f the Spacial Resalulion passad at fha
|Extra Ordinary General Maeting held an
16082025 10 anabée e Company io chanpe
|18 Registered Office from “Netional Capital
Tarritory of Dedhi” o "State of Uttar Pradash®

| Ay persan whose Imenest s likely o be afiected
| by the proposed changs of tha regisferad offica
| af the company may daliver @thar on the MCA-
|21 partal (www.mea.gov.in) by filing investor
| complalnt form or calss 1o be dalivered or sand
| by régistered past of histher objections supparied
| oy an alfidawit 28abng lhe naluna of his'lar inledes]
| ard grocnds o opgogilicn o Hegonal Direcior
| &t the addrass The Regional Diractar, Modhem
| Region, B-2 Wing, 2nd Floos, Pf. Deendayal
{ Antycdaya Bhawan, 2nd Flear, CG0 Gomplex,
{ Mow Dalhe-110003 wathin Fourdesn Days of (ke
| date of publication of tig notics with & Gopy ta

ih= applicans company at its registered afiice &l
| tha addrass mentionad abawa,

For Lavelup Enargy Private Limilad
Sd-

(Samina Kanchwala)
Diractar
DIN: p0D5ST264

| Place: Dalhi

: Data: 25.06.2025

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600032, India, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa
Road, Karol Bagh, New Delhi - 110 005.

POSSESSION NOTICE

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandatarm Investrnent And Finance Company Limited  under
the Securilisation and Reconstriuction of Financial Assets and Enfarcement of Security Interest Ack, 2002 hereinalber called the Act
and in exercise of powers conferred under Section 13[12] read with Budes 3 of the Security Interest [Enforcement] Rules, 2002
tesued demand notices calling upon the borrowers, whose names have been indicabed in Column [B] below on dates specified n
Column [C] to repay the outstanding amount indicated in Column [D] below with interest thereon within 60 days from the date of
receipt of the saéd notice,

The barrowears having faibed to repay the amount, nofice is hereby given to the bormmeers in particular and the Pubbic ingenerad that
the undersigned has aken possession of the properties moetgaged with the Company described in Codumn [E] herein below onthe
respective dates menBonead in Column [F] n exercse of the powers conferred an himounder Section 13[4] of the Act read with Rule
3 of the Rules made there under,

The barrowers in perscular and the Public ingeneral are hereby cauboned not B deal with the properties mentioned in Column [E]
betow and any such dealings will be subject to the charge of Mfs. Cholamandalam Investment And Finance Company Limited for an
amount mentioned in Colurmn [D] along with Interest and other charges

$* Chola

Enter a bester life

2 Moneywise Financial Services Pvi. Ltd.
\'} m www.smcfinance.com

Heading Address:-11-68,5hanti Chambers,Pusa Road,New Delhi - 110005
Ph No:-+91-11-30111000 nbfccare@smcfinance.com

PUBLIC NOTICE
POSSESSION NOTICE
(Section 13(4) of the SARFAESI Act, 2002 & Rule 8{1) of Sacurity Interest (Enforcament)
Rules, 2002)

The undersigned, being the Authorzed Officer of Moneywise Financlal Services Pyt
Ltd., (CIN No. US1909WB1996PTCOT8352) in Exarcise Of Powers Confarred Under
Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules 2002
issued demand nofice dated 24.02.2025 for loan account no. LADD291 & LADOZ99-
Sunrisa Light Housa calling upon the borrowers) Mr. Surender Beniwal, Mr. Satish
Kumar Beniwal, Mr. Rajesh Beniwal, Mrs. Kavita Beniwal to repay the amaount
mentioned in the notice being Rs. 529,67 687 (- (Rupees Five Crore Twenty Nine
Lakhs Sixty Seven Thousand Six Hundred Eighty Seven only) & Rs 26,37 809/
(Rupees Twenty Six Lakhs Thirty Seven Thousand Eight Hundred Nine only) as
of 21.02.2025 and interest theraon within 60 days from the date of receipt of the
said notice.

The borrower having failed to repay the amount, notice i hereby gven to the
barmower(s) and the public in general thal the undersigned has taken symbaolic
possession of the property described hesein below in exercise of powers confesred on
him under Sub-Secton (4) of Section 13 of the Act read with Rube B of the Security
Interest (Enforcerment) Rules, 2002, on 23.06.2025, (as mentioned in description of
immovable properties) under Section 13[4) of the Act.

The borrower in particular and the public in general are hereby cautioned not fo deal
with the property and any dealings with the properly will be subject to the charge of the
Moneywise Financial Services Pvt. Lid. for an amount of Rs. 5,21,07.548/4Rupees
Five Crore Twenty One Lakhs Seven Thousand Five Hundred And Forty Eight
Only) & Rs. 26,70,468/- (Rupees Twenty Six Lakhs Seventy Thousand Four
Hundred And Sixty Eight Only) 25 of 19.06.2025 and inlerest therean.

The borrower's attention & nwvited to provisions of Sub-Section (B) of Section 13 of the
Actin respect of time available, toredeem the Sacured Assat,

DESCRIPTION OF IMMOVABLE PROPERTIES:-

BUILT-UP PROPERTY BEARING NO, 190/2, SHOP NO. 4- 19 AREAMEASURING
306,88 301 MTRS, (WITH ROOF TERRACE RIGHTS), OUT OF KHASRANC. 411,
SITUATED IN THE AREA OF VILLAGE PITAMPURA, DELHI- 110034 WHICH 15
BOUNDEDAS UNCERASPER GIFT DEED DATED 29.06.2019

Date: 25-06-2025
Piace; Pitampura, Delhi

Autharized Officer
Moneywise Financial Services Pl Lid.

INVITATION FOR EXPRESSION OF INTEREST FOR SUBMISSION OF
RESOLUTION PLAN OF M/S SAKRIYA TECHNOLOGIES PRIVATE
LIMITED AS A WHOLE OPERATING IN THE BUSINESS
OF RETAIL TRADING OF LIQUIOR AT DELHI

[Under sub-regulation {1} of Regulation 364 of the Insolvency
and Bankrupicy Board of India (Insolvency Resolution Process
Faor Corporate Parsons) Requlatons, #2016

_ RELEVANT PARTICULARS
1. |Mame of the Comporate Debilor along Eakrlya Tu-d'ir:ufnglas Private Limited

{with PAN & CIN/ILLF Nao CIN: U33110DL2013PTC 262725
PAN: AALICE0ZTIG

2. | Addrass of the Registered office | Fiat No. -2/, Shivajl CO-0P GHS Lid Sector -14

Fohird, North Ezst Delhl, Delki-110085, Inda

3. |URL of website Mat Weeking

4, -:Euer.ailﬁnfplaqe whers majarity of fxed

A5 indorrmad by M Hard Ram Khatrl, Managing
tassels are located

Osacior of the Corporate Deblor, Mavablefixed
assets are located af Tikr Border godown at Delhi,
Alsn, Five commercial goods vehicles are located
at Clugter Bus Depol, Sector 5, Bawarnia industnal
area, Dalhi

5. | Installed capacity of man products!
sEMViCES

MIL because af no operatons from August 31,
2022 G March 27, 2025 ba Insolvency
Commencement Diate

SL| MAME AND ADDRESS OF APPLICANT & 2 wl 2 DETAILS OF =
No & LOAN ACCOUNT NUMBER E 2| € £ PROPERTY POSSESSED S
WOl E g E
8oz E <
=]
[A] [B] I<] o] [E] {F]
1. |Loan Account Nos. o | s =|ror noa (MEAsURING 391 sa. vRDs.,|4g
XOHEDHEON000183164 and 8 | & S|xHAsRA NOS4i23), BLOCK-B BABA COLONY,|§ -
XOHEDHE00000351266 5 |485 TR w3
1.MAN MOHAN SINGH Ao d RE
2IYOTI SINGH o 5 f
All Above At: - HOUSE NO. 94/23, - R
PLOT NO.1,2,3 DELHI

Date : 23/06/2025 Place DELHI/NCR

Authorised Officer : Cholamandalam Investment And Finance Company Limited
Peri] ELECTRONICA FINANCE LIMITED DEMAND
e Audumbar, Plot Mo.10111, Erandwane, Dr Keikar Road. Pune 411004, Maharashira, India NOTICE

Subject: Statutory Demand Notice U/S 13(2) ol the Securitization and Reconstruction of Financlal Assels and Enforcement ol
Security Interest Act, 2002 [“the SARFAESI ACT" ] read with The Securily Interest (Enforcement) Rules, 2002.

Whereas the undersigned being the Authonsed Dtficer of Electronica Finance Limited (EFL) under the Act and in exercise of
powers conferred under Section 13 (12) read with Rule 3 of the Rules already issued detailed Demand Motice dated below undar
Section 13(2) of the Act, calling upon the Borrower{s)/Co-Borrower{s)/ Guarantor(s) (all singularly or together referred to
"Dbligors™)Legal Heir{s)/Legal Representative(s) listed hereunder, to pay the amount mentioned in the respective Demand
MNotice, within 60 days from the date of the respective Notice, as per defails given balow, Gopies of the said Notices are served by
Registered Post A.D. and are availabla with the undersigned, and the said Obligor(s)/Legal Heir{s)/Legal Reprasentativeis), may.
ifthay 50 desire, collect the respective copy from the undersigned on any working day during normal office hours:

In connaction with the above, Notice is heraby given, once again, to the said Obligor(s) /Legal Heir{s)/Legal Representative(s) o
pay ta EFL, within 60 days from the date of the respective Moticess, the amount indicated herein below against their respective names,
tagether wath further interest as detailed below from the respactive dates mentioned below in column (d) Gl the date of payment and /
ar realization, read with the loan agreement and other documentsswritings, i any, executed by the said Obligor(s). As security for due
repayment of the loan. the following Secured Asset(s) have been mortgaped to EFL by the said Obligor(s) respectively.

Name of Dbligor(s)/ Legal Heir(s) Total Dutstanding | Dase of Demand
Dues (Rs.) ason Wolica &
fLegal Representative(s)/LoanA/c No. bl Sate® Date ol NPA

Rs. 21.57.067/-
(Rupees Twenty-One

(Loan Account No. APPLODODBE462 (LOANDDODOS028599) and APPLOD135413
(LOANDOOOOS041661)

1. Lalita General Store, Ward No.13 Hathin Hodal, Palwal, Fandabad, Haryana-121103 | Lakhs Fifty-Seven | 23-06-2025
2. Lalita Devi, Ward No 13 Hathin Hodal, Palwal, Faridabad, Haryana- 121103 Thousand Sixty- | 10-03-2025
3. Jitender Kumar, House No.01 Near Mandkola Road Hathin, Ward No 13, Hathin Seven Only)

Palwal, Faridabad, Haryana- 121103 a5 on 05-06-2025

scheduole Il - Description of Property: All that piece and parcel of Immoveable Proparty no Khavat no 512, khata no, 568,
Mustsil no. 27, Kila no. 14(B-0). (106 sn. yvards) Vill Hathin, The, Hathin, Distt, Palwai Haryana, Boundary of the aforesaid
property: - Towards East- Vacant Plot, Towards West- Property of Ranjeet, Towards North- Boad 18 Fee, Towards South-
Vacant Piot

g, | Quanfiy and value of main products!
senvices sold in st financial year

HIL because of no aperations from Awgust 31,
2022 4l March 27, 2025 La. Insolvencyl
Commeancement Date

T, Mumbet of ampiapaas workmen MIL

8. |Further detads inclding last availabe | Details can be obtained by e-mading at
finangial slatemants [with schedues) af bva nazimiEsrnkassosiates. oom;
'\-yeurs. ksts of creditors ane avalable sl URL: | eakrva cirpi@omail com

upan submissien of Confidentalily Undertakong,

o | Eligibility for reschution appicants
ureder saclion 25025(h) of the Code i nazimE@mnkassocistas, com;
available al URL: gakriya cirp@gmad com

Dratalls can be cbiained by a-mafing al

10 | Last date for receipt of expression of Interest| 11.07 2025

21.07.2025

11, | Data of iszus of provizional ksl of
prospeciive resciution appicants

12, |Last date for submission of obdections fo
prowisional ligt

26,07 #025

1. | Dste of isspe of final list of prospective. |05.08.2025

| mesalution applicants

14, | Dateof isswe of informaton memorandum, | 10,08 2025
| evaluglion malrix and request far rsolubion

plans i praspecive Resalubion apolicants
15 LLasl date for submission of rescluson plans |09.09 2025

16, | Process email id to subma Expression of | nazimi@mnkassociates. com,
| Inferasi sakriya cirpadgmad com

17, | Details of tha Corporate Debtor's Mil
| rogisiradion stabus as MSME

Mohd Hazim Khan, Resolution Professional

Sakriva Technologles Private Limited {Under CIRP)
188 Reg No.; IBELVIPA-002TP-NODOTEZ0TT-18/10207
AFA Valid Upte 11.12.2025

Address: MNK House, 948/8-10, Basement,

East Patel Nagar, New Delhi-110008

E-Mail ID: nazim@mnkassociates.com;
sakriya.clrpi@gmall.com

Mobile No,: +31- 011-45085230

Diarbe: 20.06.2025
Flace: Hew Defhl

*with further Interest, additonal Interest &t the rate as more particularly stated in respective Demand Notices dated
mentioned above, incidental expenses, costs, charges etc incurred till the date of payment and/or realzation, If tha said
Obligor(s) shall fail to make payment to EFL as aforesald, them EFL shall proceed against the above Secured
Asset{s)/Immovable Property (ies) under Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said
Obligor{s)/Legal Heir(s)/Legal Reprasentative(s) as to the costs and consequences. The said Obligor{s)/Legal Heir(s)/Lepal
Representative{s) are profibited under the said Act 1o transter the atorasaid Secured Asset|s)Immovable Properiy{ias),
whether by way of sale, [ease or otharwise without the prior written consent of EFL. Any parson who contravenes or abets
contravention of the provisions of the Act or Rules made thereunder =hall be liable for Imprisonment and/or penalty as
provided under the Act.
Date: 25.06.2025

Place : Gurugram (Haryana)

Sd/- Authorised Officer
Far Electronica Finance Limited

Public Notice For E-Auction For Sale of Immovable Properties

Sale of Immovable property mortgaged to IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office
at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at "30/30E, Upper Ground Floor, Shivaji Marg, New Delhi -
110015 " under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the
Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the follow-
Iing loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS, AS IS WHAT IS BASIS and WITHOUT RECOURSE BASIS" for real-
ization of lIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Borrower(s) / Demand Notice Description of the Inmovable Date of Symbolic Reserve Price
Co-Borrower(s)| Date and Amount | property/ Secured Asset Possession Rs. 15,50,000/-
Guarantor(s) 24-Apr-2024 All that part and parcel of the property bearing Property|  09.July-2024 | (Rupees Fifteen Lakh Fifty
Rs.38,81,039/- 1: Upper Ground Floor , Right Hand Back Side, Without Roof Thousand Only)
( Rupees Thirty Eight |Rights, Bearing part of Property No. 776/B-1, (Old PLOT Earnest Money Deposit
1. Mr. Amit Lakh Eighty One NO.2), Out of Khasra N0.2735/865-871 , Situated at Village|Total Outstanding| (EMD) Rs. 1,55,000/-
- . ,m' Thousand and Thirty Chandrawali , alias Shahdara in the abadi of Shah Bagh (quees One Lakh Fifty
Tyagi Nine Only) Colony , RR. Block , G.T. ROAD, Naveen Shahda , llaga| s On Date Five Thousand Only)
2. Mrs. Shikhi |- Amount_| Shahdara, Delhi-110032. Area Admeasuring (In Sq. FL):|  41.Jun-2025 (For prospect no.
3. Tyagi 1d Increase Amount | pqherty Type: Saleable_Area, Carpet_Area Property Area: IL10445854)
Building Rs. 25,000/~ (Rupees |477.00, 375.00 (For prospect no. IL10445854) Rs. 37,10,532- Reserve Price
Material Twenty Five Thousand |Property 2: Built Up Upper Ground Floor , Left Hand Back (Rupees Thirt Rs. 15,50,000/-
Supplier Only) (For prospect no. |Side , Without Roof Rights , Bearing Part of Property No. P y (Rupees Fifteen Lakh Fifty
(Prospect No 1L10445854) ;76/8-1d( OIS IIF’Iot NCoh2) ; out cl)f KR?sra glr? §g35/865-87h1, Seven Lakh Ten Thousand Only)
. ituated at Village Chandrawali , Alias Shahdara , in the ) Earnest Money Deposit
IL10445854, Bl;'d I;\sc B%%sle ARmount abadi of Shah Bagh Colony , R.R Block , G.T Road , Naveen| Thousand Five (EMD) Rs. 1,¥5,00%/.
IL10445918) | Rs. 25000 (Rupees |ghandara | illaga Shahdara , Delhl , 110032. Arealyndred and Thirty| (Rupees One Lakh Fifty
Twenty Five Thousand | Admeasuring (In Sq. Ft.): Property Type: Carpet Area , Five Thousand Only)
Only) (For prospect no. | Saleable Area Property Area: 375.00 ,477.00. (For prospect| ~ Two Only) (For prospect no.
1L10445918) no. 1L10445918) 1L10445918)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction

23-July-2025 1100 hrs -1400 hrs. 25-Jul-2025 till 5 pm. 28-Jul-2025 1100 hrs-1300 hrs.

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay
through link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the
property/ Secured Asset you intend to buy vide public auction.For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.
Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act. Physical possession will be offered post receiv-

ing of Section -14 order as per process laid down under SARFAESI Act and as and when physical possession will be taken. Bidder shall do neces-
sary due-diligence in respect of documents and legality before participating in auction proceedings.

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.

. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges,
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.

. Bidders are advised to go through the website https: /lwww.iiflonehome.com and https://www.iif.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-care@iiflone-
home.com, Support Helpline Numbers:@1800 2672 499.

. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 from 09:30 hrs
to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com

9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical

possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

10.Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

11.In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

12.A0 reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-

pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Delhi, Date: 25-06-2025 Sd/- Authorised Officer, IIFL Home Finance Limited.

0 ~N oo A~ WD

BHARAT BHUSHAN FINANCE & COMMODITY BROKERS LIMITED

(CIN-LET120DL1992PLC045038)

arg. Connaught Place, New Delhi - 110 01
itiesi@bharatbhushan.com
Website: www. bhinvastmants.in
NOTICE TO SHAREHOLDERS
ITY
EDUCATION AND PROTECTION FUMND ['IEPFT)

ANSF F PAN

Notice is hereby given that pursuant to Section 12206} of the Companies Act, 2013 {"the
Act’) read with the fmvestor Education and Protection Fund Authorty (Accounting, Audit,
Transfer and Refund) Rules, 2018 {"IEPF Rules™, ad shares in respect of which dividend
has notpaid or claimed for seven consecutive years or more are required to be transferred
by the Company to the DEMAT Account of the Investor Education and Protection Fund
Autharnty {*I[EPF Authoriby™} in the manner prescribed under the IEPF Rules,
In pursesnce of IEPF Rules, the Company has sent necessary intimation o all the
concamed shareholders who have nod claimed! encashed dividend for the Financial Year
2017-18 and all subsequent dividends declared by the Company and whose share{s] are
liable to be ransfermad 1o IEPF Autharily, 31 the [alest addrass available with the Company.
The Company has also uploaded on ifs wabsite at ww bbinvestmeniz.in, detads of such
shaneholders {mcluding the names of such sharehalder and their Falio No. or DP ID- Chenl
ID) and their shares which are due for fransfer to the DEMAT Account of the [EPF
Authority. The concemed shareholders are requested to réfer the above websits o verify
the datails of the shares liable 1o be fransferred fo the DEMAT accountof IEPF Authoriby:
The concemned shareholders are requested fo claim thelr undaimed dividend for the
financial year 2017-18 anwards by wrling 1o the Company and providing the dotuments
as mentionad i the infimation sent to the concemed shareholders. In casa the Company
does not receive any valid claim from the concemed shareholder]s) by September 27,
2025, the Cornpany shall proceed o transfer the sharas fo the demal account of IEPF
Authontywithout any further notice.
I this connection, please nabe the following
1. In case your shares are in Physical form: the Company would be issuing
duplicate share cerificatels) for transfesring to |EPF Authority and upon isswe of
such duplicate share certificate(s), the orginal share certificate(s) shall deemed fo
be cancallad and non-negotiable
2. In case your shares are in Demat form: the Campany will initiale corporate-aciion
wiih respective depositonies for transterof shares b Demsataccount of IEPF Authonty,
In zase the concemed sharsholder(s) wish to claim the unclaimed dividend and the
shares fransfered to Demat Account of this IEPF Authority including all the benefiis
acoruing on such shares, if any, a separate application has to be made to the |IEPF
Authority In Form [EPF-5 ondinge, as prescribed under the |[EPF Rules and same |5
avaitable at [EPF Authority’s websile e wwwiiepl.govin. and, by sending the physical
copy of the same duly signed (as per the specimen signature recorded with the Company|
along with requisite documents enumerated in Formm IEPF-5.
The sharehoiders may further note ihat the delails uploaded by ihe Comgpany on its
website should ba regarded and shall be deemed adequate notice in respact of issua of
the duplicate share cerificateds) by the Company for the purposa of transfer of shares fo
IEPF Autharity pursuant 1o the |EPF Rules. Please nole that na claim shall be against the
Company in respect of unclaimed dividend amouni and equty shares iransferred ko fhe
IEPF Autharity,
For any information'clarifications on this matier, concemed sharaholders may Contact as
perdetais given balow.
Bharat Bhushan Finance &
Commodity Brokers Limited

Address: 503, Rohil House 3, Tolstoy
Marg, Connaught Place, Mew Delhi-
110007, Tel: 01149800900 Email 1D: | Tel: 011-42541234
commadities@bharatbhushan.com Email ID: fiai@alankit.com

For Bharat Bhushan Finance & Commaodity Brokers Limited

Alankit Assignments Limited ('RTA’)

Address: 205-208, Anarkall Complex,
Jhandewalan Extn., Mew Delhi-110055

Sdl-

Misha Ahuja

Date: June 25, 2025 Director
Place: New Delhi DIN: (0001875 !

epaper.financiaiexpress.mn‘. .

Canara Bank

A Gal of Irefls rpeensing

Recovery Section, Regional Office

REDEMPTION
NOTICE

Notice for exercising the right of Redemption under Section 13 (8) of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (hereinafier referred to as “the Act").
The undersigned being the Authorzed Officer of Canara Bank, (hereinafter referrad to 85 "the secured creditor”), appointed under 1he Act do
hersby imsue this notice, under Seclion 1HE8) of the Act resd with Buls B8] of the SARFAES! Rules, fo you all as under

Name & Address of the Date of Demand Notice
Bormower & Guarantor Date of Possession Notice

1. Sundri Wo Balkishan (borrowes) Address: H Mo 3127, Vil Ishalambad Fabwal,
1 Haryana-121102. 2 Balkishan Sio Shankar Lal (Co-borrower) Address: H
Mo, 3127 Vil Ishalambad, Pakwal,Haryana-121102.

Date of Possession Notice Date of Demand Motice

21.06.2025 15.04. 2025

To cormiply with the provesion of SARFAES | Azt 2002 read with Rule B{) of SARFAES| Rules, you all are hereby given & last and final opporturdy fo
redeem and reciaim the secured assets, which are in possession of the secured creddor, wethin 30 days from the recept of this notice, by
discharging the respective labiities of mentoned amount, plus subsaquent interest, costs and expenses in full, fling which the saie notice under
the Act will be published in the rewspaper for 1aking any of the recourses availabie 10 the bank under SARFAESI act o recaover its secured
debts. As per Saction 13(8) of the Act, you ane entifed o redoam the secured Assets 3 any bime befone e date of pubicaton of sale nolice in
Newspapars, Talingwhich your Right to redeam e montgaged property as per Saction 13(8) of theAct shall stand mdinguished.

Date; 25.06.2025, Place: Fardabad Authorised Officer, Canara Bank

GRS B asasl

=]

Plot no. 33, 15t Floor, Near Bohra Hyundai,
Neslam-Baia Road, Faridabad

Sr.No Outstanding Amount

Rs. 30,75,739.44 (Rup=es Thirly Lacs
Seventy-fve Thousand Seven Hundred
Thirty=nine And Faiza Forty-four Only) as
on, piues: subsequent intsrest, costs and
expenses n full (minus recavery If any)

SECOND FLOOR, GMTT BUILDING

' u”lvﬁn SMALL FINANCE BANK D-7 SECTOR 3 NOIDA UP 201301

DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION & RECONSTRUCTION OF FINANCIAL

ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 THROUGH PAPER PUBLICATION

Anotice is hereby given that the following borrower (s) have defaulted in the repayment of principal & payment of interest of credit facilities obtained
by them from the bank & said facilities have turned Non Performing Assets mentioned against each account. The notice under Section 13(2) of
Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 were issued to Borrower(s) / Guarantor(s) on
theirlast known addresses by registered post. However the notices have been returned un-served and the Authorised Officer has reasons to believe
that the borrower(s) / guarantor(s) are avoiding the service of notice, as such they are hereby informed by way of public notice about the same.

Name of the Branch & Description of the Date of Date of Amount as per

Borrower / Guarantor Secured Assets NPA |Demand Notice] demand notice
BRANCH: SWAROOP NAGAR (UP) INEGEEER N (e Kol ! Rs. 9,61,714/- as on
*. Mrs. Jameela Begum @ Jamila Begum|2nd building, of the Residental[ 11-95-2025) 28.05-2025 150 o5 2025 plus

Rizvi W/o Khalid Hussain @ Khalid Hussain|Property of House No. K- 368, area admeasuring 75.69 Sq. interest and other
Rizvi @ Khalid Rizvi @ Khalid Husain|Metres, situated at Awas Vikas, Scheme No. 1, Keshavpuram,|charges at contracted
(Borrower) House No. 368, Keshavpuram,|Kalyanpur, Kanpur, Uttar Pradesh which is bounded as follows: |rate from 21.05.2025.
Awas Vikas Yojna No. 1, Kalyanpur, Katarijiyora| Boundaries: East. Road, West: CSA Land, North: House K- 369, South: House No. K-
Nawab Ganj, Kanpur Nagar, Uttar Pradesh-|367. The Property belongs to Mrs. Jamila Begum i.e. No. 1 among you. Memorandum
208002, 2. Mr. Rahil Rizvi S/lo Khalid|ofdepositoftitle deeds for creation of mortgage dated: 22.06.2021.

Hussain @ Khalid Hussain Rizvi @ Khalid Rizvi @ Khalid Husain (Co-Borrower/ Guarantor) House No. K- 368, Keshavpuram,
Awas Vikas Yojna No. 1, Kalyanpur, Kanpur Nagar, Uttar Pradesh-208017. Housing Loan (A/c No.2370210170000001).

The above borrower(s)/guarantors(s) are advised to pay the amount mentioned in notice within 60 days from the date of publication of
this notice failing which further steps will be taken after the expiry of 60 days of the date of notice as per provisions of the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002. Moreover the borrower(s) / Guarantor(s) are
hereby restrained from dealing with any of the above secured assets mentioned above in any manner whatsoever, without our
prior consent. This is without prejudice to any other rights available to us under the subject Act and/orany otherlaw in force.

Date: 24.06.2025 Place: Swaroop Nagar (Uttar Pradesh) Authorised Officer

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL-I, DELHI

4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

T.R.C. No. 3070/2022 SALE PROCLAMATION

BANK OF INDIA VS. MAYANK SINGHAL AND ANR.

PROCLAMATION OF SALE UNDER RULE 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT. 1961
READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT. 1993

{CD1) MAYANK SINGHAL 5/0 D. K. SINGHAL, HC-7, INDUSTRIALAREA, SIKANCRABAD, DISTT BULANDSHAHR LP ALSO AT A-
131, SECTOR-55, NOIDA-201301, L. PALSOAT 1017, VASTO BLOCK, MAHAGUN MANSION, INDIRAPURAM, GHAZIABAD.

(CDZ) DINESH KUMAR SINGHAL S/0 0. P. SINGHAL. 4091, GAUR GREEN CITY, INDIRAPURAM, GHAZIABAD ALSO AT A-131,
SECTOR-55, NOIDA 201309, U P ALSOAT 1017, VASTO BLOCK. MAHAGUN MANSICHN, INDIRAPLRAM, GHAZIABAL,

{CD3) RAKESH KUMAR AGGARWAL S/0 N. C. AGGARWAL (DECEASED), 3a. MADHU AGGARWAL WID RAKESH KUMAR
AGGARWAL, 36, TUSHAR AGGARWAL 510 RAKESH KUMAR AGGARWAL, BOTH R/O: FLAT NO. 90, SUPREME ENCLAVE,
MAYUR VIHAR, PHASE -3, DELHI

{CO4) RIYAJAIN WIO RAHUL JAIN, KOTHI NG, 1, DEVPURI, DELHI GATE, MEERUT

1. Whereas Transfer Recovery Certificate No. 307002022 in DA No. 489/2017 drawn by the Presiding Officer. Debts Recovary Tribunal,
DELHI for the recovery of & sum of Rs, 5,57,90,063.89, along with pendentelite and future interest @ 14.55% p. a., w.ef,
21/04/2017 till realization and also to pay cost as per certificate as per the Certificate deblors ingather with cosls and charges as
per recovery certificate.

. Andwhereas the undersigned has ordered the sale-of property mentionedin the Schedule below in salisfaction of the 2aid cerificate.

3. Andwheraas thara will be dua thara undera sum of Rs. 5.51,90,063.89, along with pendentelite and future interest @ 14.55% p. a.,
w.e.f. 21/04/2017 till realization and also to pay cost as per certificate, Motice is hershy given that in absence of any order of
postponemeant, the propary/properies as under shall be sold by e-auction and bidding shall take place through *On line Electronic
Bidding" through the website hitps.www.bankeauctions.com on 0110872025 between 12.00 pm and 01.00 pm with extensions of
& minutes duration after 11,00 pm, if required

4, The description of the properly proposed 1o be a-auchoned is as foliows:

Fa

S. No. Property Description Reserve Price EMD
' Etr:lﬁ::tﬂai:.&;uﬁ:f;ll:f:ﬂ:i:ﬁ.su.F. Rs. 14.12 Lakhs Rs. 1.42 Lakhs
. :::.p::ﬁ:;T;ﬁdBf;I':iT;ﬁ;fﬂ_n Rs. 14.12 Lakhs Rs. 1.42 Lakhs
L :tr:r:::tﬂ;:}éﬁ:f;::if;j::jlPr Rs. 14.12 Lakhs Rs. 1.42 Lakhs

5. The EMD shall be paid through Demand DraftPay Order in favour of Recovery Officer, DRT-I, Delhi-Afe T. R. €. No, 307072022
along with self-attested copy of Identity (voter 1-card/Driving®cense/passport) which should contain the address for future
communication and sefl-atlestad copy of PAN Card must reach to the Ofice of the Recovery Officer, DRT-1. Dalhi latest by
30107025 before 5.00 PM. The EMD recenved ihereafler shall not be considered. The said deposit be adjusted in the case of
successhul bidders. The unsuccessiul bidder shall lake return of the EMD directly from the Regisiry, DRT-, Delhi altar receipt of such
report from e=auclion service provider/bankfinancial institution on closure of the e-auction sale procesdings.

&. The envelope containing EMD should be-super-scribed T, B G, No, 30TV2022" alongwith the defails of the sender i=, address, 8-
miall 10 and Mobile Mumber ete

7. Intending bidders shall hold a valid Login Id and Passwaord to parficipate in the E-Auction email address and PAN Number. For details
with regard to Login id & Password, please contact Mis C-1 INDIAPYT. LTD.. C 104, SECTOR Z, NOIDA 201301 (U, ), WEBSITE:
http:liwww. bankeauctions.com and Email |D: supporti@bankeauctions.com

8. Prospeciive bidders are required 1o register themselves with the poral and obtain user IDVpassword well in advance, which is
mandatory forbidding in above e-auction, from Mis C 1 INDIAPVT.LTD

8, Details of concerned bank officersiHelpline numbers etc. are as under:-

Name & Designation Email & Phone Nos,
8112268734
VIEMShaRMA ASSETRECOVERYNEWDELHI@BANKOFINDIA.CO.IN

10, What is proposed fo be sold are tha rights fo which the cerificate deblors are entitled in respect of the properies. The properies will be
gold along with liabilities, if any. The extent of the properdies shownin the prociamationis as per the Recovery Gertificate schedule.
Recovery Officer shall not be responsibie for &ny variation in the extent dua to any reason, The properties will be sald on ‘as is whare
is" and 'as is whatlis' condibion.

11, The property can be inspecied by prospeciive biddens) before the dale of sale for which the above named officer of the bank may be
conlacied.

12, Theundersigned reserves the righi fo accept or reject any or all bids i found unreasonable of posipone the auction at any me without
assigning any reEson

13, EMD of unsuccesshd bidders will be recénvead by such bidders from the Reqistry of DRT- |, onidentification/production of Identity proof
viz,, PAN Card, Passport, Volers 1D, Vahd Driving License or Photo dentity Card issued by (o, and PSLUs. Unsuccesshul Didders
shall-ansura relum of their EMD and, if nol raceived within a reasonable time, immediately contact the Recovery Cfficer, DRT-1.
Defnilor the Bank.

14, The salewil beof the property of the above named CDs as mentioned in the scheduée below and the Babilies and clams araching to
the said proparty, sofar as they have been ascedained, am those specified in the schedule againsi sach ol

15, The property will be put up for the sale im the lots specified in the schedule. If the amount 1o be realized is satisfied by the sale of a
partion of the property, the sale shall ba immedialely stopped with respect 1o the remainder The sale also be slopped if before any ol
is knocked down, the amears mentioned in the said cerificate, interest costs induding cost of fhe sale) sre iendered 1o 1he officer
conducting the sake or prool & given 1o his salisfacton that the amount of such certificate infarest and costs have been paid 1o the
undersigned.

16. No officer or other person, having any duty to perform i connechon with sale nowsver, ether direclly or indirestiy bid for acquire or
atlampt 1o acquire any interest in the proparty sold

17, The sale shall be subject to the corditions prescribed in the Second Scheduleto the income Tax Act. 1361 and the rules made there
under and to the further following condilions The particulars specified in the annexed scheduls have been sltaled fo tha best of the
infoemation of the undersigned, but the undersigned shall not be answerable for any ermor, mis-statement or onEssson in this
procamabon.

18, Tha amount by which the iddings are bo be mcreased shall be in multipla of Rs. 5,000 (Rs. Five Thousand anly) in the avenl of any
dispute arising as to the amount of bid, or as o ihebidder, the lof shall atonce beagain put up io suction

19, The SuccessfulHighest bidder shall be declared to be the purchaser of any lof provided that further that the amount bid by him is nol
less than tha reserve price. [t shall be in the discretion of the undersianed ko decling acceptance of the highest bid when the prica
ofiered appears socleary inadeguale &5 to make §madwisable io doso

20, Successiull haghest bidder shall have fo prepare DOMPay order for 25% of the 538 proceeds favounng Recovery Officer, DRT-1,
Dalni, Ale' 7. B C. Mo. 30702022 within 24 hours after ciosa of ‘e-auction and after adjusting the eamest monay (EMD) and
sending/depositing the same in the office of the Recovery Officer so as to reach within 3 days from the closs of e-auction faring which
the sarmest money ([EMD) shall be forfalted

21, The SuccessfuliHighest Bidder shafl deposit, through Demand Draft!Pay Order favouring Recovery Officer. DRT-1. Delhia/C. T.R.C.
307072022, the balance T5% of the sale procesds belore the Recovery, Officer. DRT-| on or before 154h day from the date of sale of
the propearty, exclusiveof such day, orif the 15th day be Sunday or other holiday, then onthe first office day after the 15 dary alongwith
the poundage fee @ 2% uplors 1,000 and @ 1% on the excess of such gross amaun! over Rs 1000/ in favour of Registrar, DRT-|
Dalhd, {In case of daposit of balance amount of 75% through post the samé should reach the Recovary Officer as above)

22 In case of default of payment within the prescribed period, the property shall be resold, after the issue of fresh proclamation of sale.
The deposil, after defraying the expenses of the sale may if the undersigned thinks i, be forlaited 1o the Government and the
defauiting purchaser shall forfeit all claims o the property or to.any part of the sum forwhich f may subsequently be sold.

SCHEDULE OF PROPERTY

Descripion of property 1o be sold with the | Revenue assessed Detalls of any Claims, if any, which have been
Lot | names of the co-owners where the property | upen the property | Encumbrance to which | put forward to the property, and
No. | belongs to the defaulter and any other person as | or any part thereof praoperty is liable any other known particulars

CO-DWNETS, bearing on its nature and value

1 Properly AT 74 & 744, Bearing Pyl Mo, 8 N I
at Meerut Canll, Govind Palace, Mesrut, U N INECRMATIBN BECENED

9 Properiy AT 74 & 744, Bearing Pvi Mo, 10
Al Meerut Canlt, Govind Falace, Meerut, U,

Property AT 74 & 744, Bearing Pyl Mo, 16
at Mesrut Cantl. Govind Falace, Meerut, LLF

Given under my hand and seal on 11.06.2025

NO INFORMATION RECEIVED

3 NC INFORMATION RECEIVED

Recovery Officer, Debts Recovery Tribunal-l, Delhi

New Delhi
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